
































































State Vs. Seikh Saifuddin @ Manirul 
FIR No. 207/2019
PS Kishangarh
 
03.06.2020

This  is  an  application  for  grant  of  bail  u/s  337  Cr.  PC   on  behalf  of 
accused/applicant 

Present :- Ld. APP for the State through telephonically. 
Modh. Iliyas, Ld. Counsel for accused. 

Bail application has been filed. Reply has been filed by the IO. 

Arguments heard. Record perused. 

As  per  report  of  IO  concerned,  accused  Seikh  Saifuddin  has 

already been discharged vide order  dated 19.12.2019 and he has been 

released. Same submissions have been made in the application also. 

In  view  thereof,  it  is  hereby  clarified  that  accused  Seikh 

Saifuddin  @  Manirul   is  discharged  in  FIR  No.  207/19  under  Section 

454/380/34  IPC  vide  order  dated  19.12.19  and  he  be  released,  if  not 

required in any other case.  Copy of order be sent to Jail Superintendent 

for strict compliance. This order be quashed FIR No. 207/19 for accused 

Seikh Saifuddin @ Manirul. 

Copy of order be given dasti as prayed for. 

           (Prabh Deep Kaur)
          DMM/PHC/ND/03.06.2020



State Vs. Seikh Saifuddin @ Manirul 
FIR No. 109/2019
PS Mandir Marg
 
03.06.2020

This  is  an  application  for  grant  of  bail  u/s  337  Cr.  PC   on  behalf  of 
accused/applicant 

Present :- Ld. APP for the State through telephonically. 
Modh. Iliyas, Ld. Counsel for accused. 

Bail application has been opposed by IO by filing written reply 

as well as Ld. APP for the State. 

Arguments heard. Record perused. 

The  offence involved is  punishable up to imprisonment of 14 

years and allegations are serious and grave in nature and the case does 

falls within the category of grant interim bail. 

Considering  the  gravity  of  allegations.   I  am  not  inclined  to 

allow the bail application, thus, bail application stands dismissed. 

Copy of order be given dasti as prayed for. 

           (Prabh Deep Kaur)
          DMM/PHC/ND/03.06.2020



State Vs. Wasim Akram @ Lambu
FIR No. 207/2019
PS Kishan Garh
 
03.06.2020

This  is  an  application  for  grant  of  bail  u/s  337  Cr.  PC   on  behalf  of 
accused/applicant 

Present :- Ld. APP for the State through telephonically. 
Modh. Iliyas, Ld. Counsel for accused. 

Bail application has been opposed by IO by filing written reply 

as well as Ld. APP for the State. 

Arguments heard. Record perused. 

The  offence involved is  punishable up to imprisonment of 14 

years and allegations are serious and grave in nature and the case does 

falls within the category of grant interim bail. 

Considering  the  gravity  of  allegations.   I  am  not  inclined  to 

allow the bail application, thus, bail application stands dismissed. 

Copy of order be given dasti as prayed for. 

           (Prabh Deep Kaur)
          DMM/PHC/ND/03.06.2020



-1-
State Vs. Munna
FIR No. 0012/20
PS Barkhamba Road
U/s 326 (A) IPC

03.06.2020

This  is  an  application  for  grant  of  bail  moved  on  behalf  of  accused  / 
applicant Munna

Present: Ld. APP for the State through tellephonically.

Sh. N.K. Jha, Ld. Counsel for accused. 

Reply has been filed by the IO. 

It is stated in the application that  the applicant falsely implicated in 

the  above  noted  case.  The  place  of  occurrence  is  totally  planted  by  the 

complainant as well as IO of the case as the complainant is residing at Shashtri  

Park,  Delhi  but  on  the  alleged  date  of  incident  she  was  present  behind  the 

hotel /restaurant Connaught Lane Janpath, Delhi. The complainant not disclosed 

the date of marriage as  well as the date of divorce  of the contents of present 

FIR as mentioned above and also it was the reason that the complainant belongs 

to  same  religion.  The  complaint  is  already  registered  vide  DD  No.  24A,  PS 

Chandani  Mehal,  Delhi  dated  22.02.2020.  The  allegations  leveled  by  the 

complainant regarding marriage as well as the divorce with the applicant does 

not arise at all because the applicant/accused ever solemnized marriage with her 

hence  the  question  of  divorce  does  not  arise  at  all.  All  story  made  by  the 

complainant is cooked up and the same was planted by the IO concerned. The 

applicant is sole bread earner of his family and having liabilities of children and 

who are totally depend upon him and in the present situation of covid 19 the 

family  members  of  the  applicant  is  facing  a  great  hardship  due  to  none 

availability of financial assistance from anywhere. All the investigation has been 

completed and the accused is no more required for further investigation and 

interrogation. The applicant undertakes not to misuse the liberty of the bail. It 

has been further argued that there is no offence to the incident. It is a planted 

case where accused has been falsely implicated. There is no CCTV footage of the 

incident and accused  is already running into custody for two and half months. 
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He is  sole  bread  earner  of  the family  having small  children.  Therefore,   it  is 

prayed that a lenient  view be taken. 

Application has been opposed on the ground that offence is heinous 

in nature. Accused has committed offence against the society also. Accused can 

repeat crime and may be harmful for the society. Accused person can jump the 

bail/investigation  as  he  has  not  any  permanent  address  as  he  residing  on  a 

rented home in Delhi. 

Arguments heard. Record perused. 

Considering  the  fact  that  offence  involved  is  punishable  up  to 

imprisonment of 10 years and is heinous offence and the allegations against the 

accused are grave in nature and it is the offence against women, therefore, no 

ground for lenience towards the accused is made out. Hence, I am not inclined to 

allow the bail application, thus, dismissed.  

                  Copy of order be given dasti to Ld. Counsel for the accused / applicant.

           (Prabh Deep Kaur)
          DMM/PHC/ND/03.06.2020



DIR Vs. Chen Hsiu Yun
& 
DRI Vs. Chan Kaili (Neinchu)

03.06.2020

Present : Sh. Lalan Kumar, Ld. APP for the State through VC.
Sh. Nihit Singhal, ld. Counsel for applicant. 

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 31/2020
PS Special Cell
U/s 419/420 IPC
State Vs. Anil

03.06.2020

Application for confirmation of interim bail on behalf of applicant Irfan filed.
 
Present :- Sh. Lalan Kumar, Ld. APP for the State through VC.

Sh. Kamal Pal, proxy counsel for accused. 

Let  report  be  called  from  IO  concerned,  returnable  on 
04.06.2020.

           (Prabh Deep Kaur)
          DMM/PHC/ND/03.06.2020



EFIR No. 00144/20
PS R.K. Puram
U/s 379/411 IPC
State Vs. Nitesh Kumar Jha

03.06.2020

An  application  for  release  of  mobile  phone  Samsung  Glaxy  J8  on  behalf  of 

applicant Nitesh Kumar Jha. 

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The mobile is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 
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for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 46/20
PS Special Cell
State Vs. Vishal Bajaj
U/s 419/420/120 B IPC

03.06.2020

An  application  for  release  of  Jamatalashi  Articles  moved  on  behalf  of  the 
applicant.

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

This is an application for release of Jamatalashi Articles.

Reply is filed by the IO that there is no requirement for Jamatalashi 

articles.

In view of the above, let articles and belongings of the applicant be 

released as per  personal  search memo after  due identification and obtaining 

proper acknowledgement from the applicant.

Application stands disposed off.

Copy of order be given dasti, as prayed.

           (Prabh Deep Kaur)
          DMM/PHC/ND/03.06.2020



State Vs. Unknown
FIR No. E00174/2020
PS Delhi Cantt. 

03.06.2020

An  application  for  release  of  mobile  phone  Oppo  Black  bearing  IMEI  No. 

867120049623950 & 8671200496233943

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The mobile is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 
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for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



1
FIR No. 397/2020
PS V.K South
State Vs. Unknown 
U/s 279 IPC
03.06.2020

An  application  for  release  of  vehicle  bearing  no.  CH01AV  7011  on  behalf  of 

applicant Gurjeet Kumar

Present: Ld. APP for the State through tellephonically.

Sh. N.S. Jha, Ld. Counsel for applicant alongwith applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 
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for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



1
FIR No. 281/20
PS Sagarpur
U/s 188 IPC 
03.06.2020

An application for  release of  vehicle  bearing  no.  DL 9SBJ  4615 on behalf  of 

applicant.

Present: Ld. APP for the State through tellephonically.

Ld. Counsel for applicant alongwith applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 
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for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 397/2020
PS V.K South
State Vs. Unknown 
U/s 279 IPC

03.06.2020

Statement of Sh. N.S. Jha, Ld. Counsel for applicant, Enrollment no. D/1932A/2007
On S.A

I am the counsel for the applicant. I want to withdraw the present application as the same is 
double for the same purpose. 

RO&AC

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 98/20
PS V.K (N)
State Vs. Marom Jyotee Sonowal
U/s 188 IPC

03.06.2020

An  application  for  release  of  vehicle  bearing  no.  DL3CCE2643  on  behalf  of 

applicant Ajay Kumar Singh. 

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 397/20
PS V.K (S)
State Vs. Sujeet Kumar

03.06.2020

An application for release of vehicle bearing no. _______________ on behalf of 

applicant ______________________

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 
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for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 23/2020
PS Mandir Marg

03.06.2020

An  application  for  release  of  vehicle  bearing  no.DL  1RM  2048  on  behalf  of 

applicant Sanjay. 

Present: Ld. APP for the State through tellephonically.

Applicant in person.

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.175/2020
PS V.K. South
U/s 188 IPC

03.06.2020

An application for release of vehicle bearing no.HR 55 AF 4534 on behalf  of 

applicant. 

Present: Ld. APP for the State through tellephonically.

Applicant in person.

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 146/20
PS Sagarpur
State Vs.  Unknown
U/s 279/304B IPC

03.06.2020

An application for release of vehicle bearing no.  DL 8SBQ 1785 on behalf  of 

applicant Aman Nath Singh 

Present: Ld. APP for the State through tellephonically.

Sh. Sanjay Kumar, Ld. Counsel for applicant alongwith applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 120/19
PS Tilak Marg
State Vs. Vinod Yadav 
U/s 279/337 IPC

03.06.2020

An  application  for  release  of  vehicle  bearing  no.  DL4SAZ4629  on  behalf  of 

applicant Ramesh Kumar (AR).

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.  248/20
PS Sarojini Nagar
State Vs. Rohit Kumar

03.06.2020

An application for release of vehicle bearing no. _______________ on behalf of 

applicant ______________________

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 

-2-



for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 
PS Sagarpur
State Vs. Rajiv Sachdeva 

03.06.2020

An application for release of vehicle bearing no. _______________ on behalf of 

applicant ______________________

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 23/20
PS North Avenue
State Vs. Bhanu Pratap
U/s 279 IPC & 185 MV Act. 

03.06.2020

An application for release of vehicle car Mahindra Morrazzo bearing no. DL-12CQ 

4372 on behalf of applicant Bhanu Pratap. 

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.  281/20
PS Sagarpur
State Vs. DL9SBJ4615

03.06.2020

An application for release of vehicle bearing no. _______________ on behalf of 

applicant ______________________

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 

-2-



for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 0023/20
PS Tilak Marg
State Vs.  Indish Batra

03.06.2020

An application for release of vehicle bearing no. _______________ on behalf of 

applicant ______________________

Present: Ld. APP for the State through tellephonically.

None for the applicant. 

Reply filed by the IO. Same is taken on record. 

The vehicle is no more required for the purpose of investigation. 

Instead of releasing the articles on superdari, I am of the considered 

view that the articles have to be released as per directions of Hon'ble Supreme 

Court in case titled as Sunder Bhai Ambalal Desai Vs State of Gujrat, AIR 

2003 SC 638 wherein it has been held that, 

“59. The valuable articles seized by the police may be released 

to the person who in the opinion of the court  is lawfully entitled to claim such 

as the complainant at whose house theft, robbery or dacoity has taken place 

after preparing detailed panchnama of  such articles;  taking photographs of 

such articles and a security bond.

60. The  photographs  of  such  articles  should  be  attested  or 

countersigned by the complainant, accused as well as by the person to whom 

the  custody  is  handed  over.   Wherever  necessary,  the  court  may  get  the 

jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the 

trial  should  not  be  insisted  upon  and  the  photographs  alongwith  the 

panchnama should suffice for the purposes of evidence.

62. Where  such  articles  are  not  handed  over  either  to  the 

complainant or to the person from whom such articles were seized or to its 

claimant, then the court may direct that such articles be kept in a locker.

63. If  required,  the  court  may  direct  that  such  articles  be 

handed back to the IO for further investigation and identification.  However, in 

no  circumstance,  the  IO  should  keep such  articles  in  custody  for  a  longer 

period 



-2-

for the purposes of investigation and identification.

64. If  articles are required to be kept in police custody, the 

SHO shall, after preparing proper panchnama, keep such articles in a locker.”

The  view  of  the  Hon'ble  Supreme  Court  has  been  reiterated  by 

Hon'ble Delhi High Court in case titled a Manjit Singh Vs. State in Crl. M.C No. 

4485/2013 dated 10.9.2014. 

Considering the facts and circumstances and law laid down by the 

higher  courts,  articles  in  question  be  released  to  the  rightful  owner  on 

furnishing security bond/indemnity bond as per valuation report of the articles.

IO  is  directed  to  get  the  valuation  done  of  the  articles  prior  to 

releasing the same to the Rightful Owner as per directions of Hon'ble Supreme 

Court.  Coloured photographs and panchnama of  the articles in  question be 

conducted as per above-mentioned judgments. 

Punchnama alongwith  photographs,  valuation report  etc.  Shall  be 

filed in the court by the IO with the charge sheet as and when the same is 

filed.

With this the present application stands disposed of.

Order dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.16/18
PS Special Cell (NR)
State Vs. Neeraj Kumar 
U/S 3 & 4 of MCOCA

03.06.2020

Present: Sh. Kamal J.S. Maan, ld. counsel for accused Neeraj.

Accused in person along with surety.

Bail  bond  accepted.  Order  be  sent  to  Jai  Superintendent  for 

information.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.414/2020
PS Naraina
State Vs. Shiraz  Malhotra
U/S 356/379/ IPC

03.06.2020

Present: Ld. counsel for accused Shiraz Malhotra.

Surety in person.

Bail  bond  accepted.  Order  be  sent  to  Jai  Superintendent  for 

information.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.185/2015
PS Parliament Street
State Vs. Rajkumar Srivastava @ Bunti @ Yogendra Pratap Singh
U/S 420/468/471/174A IPC

03.06.2020

Present: Sh. Yashpal Singh, ld. counsel for accused Rajkumar Srivastava @ 

Bunti @ Yogendra Pratap Singh.

Surety in person.

Bail  bond  accepted.  Order  be  sent  to  Jai  Superintendent  for 

information.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 659/19
PS V.K. South 
State Vs. Nitin Sharma
U/s 376/354B/323/506/509/312/201IPC

03.06.2020

Present: Ld. APP for the State through VC.
Sh. Vikas Arora, ld. counsel for applicant/accused through VC.

Reply filed by I.O.

In view of reply, put up with connected application on 09.06.2020.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 659/19
PS V.K. South 
State Vs. Nitin Sharma
U/s 376/354B/323/506/509/312/201IPC

03.06.2020

Present: Ld. APP for the State through VC.
Sh. Vikas Arora, ld. counsel for applicant/accused through VC.

Reply filed by I.O.

Ld. counsel for accused has stated that IO has not read the application properly 

and   has   filed   mechanically   reply   because   previously   accused   has   moved   the   same 

application on 25.11.2019 which was allowed by concerned court. In view thereof, Ahlmad of 

the concerned court is directed to put up the judicial file before the Duty MM on 09.06.2020.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 133/19
PS Chanakya Puri 
State Vs. Achal Singh Arya & Ors.
U/S 419/420/3.65/34 IPC

03.06.2020
fresh chargesheet filed. It be checked and registered.

Present: IO/SI Ashok Kumar in person.

Put up for consideration on 27.06.2020.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.52/2020
PS Kishan Garh
State Vs. Francis Tuba Jika Kalombo
U/S 14 the Foreigners Act

03.06.2020
fresh chargesheet filed. It be checked and registered.

Present: IO/SI Sanjay Indora in person.

Put up for consideration on 27.06.2020.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.70/2020
PS Kishan Garh
State Vs. Mayank Srivatav
U/S 376/328/506 IPC

03.06.2020
fresh chargesheet filed. It be checked and registered.

Present: IO/SI Sanjay Indora in person.

Put up for consideration on 27.06.2020.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.109/19
PS Mandir Marg
State Vs. Sheikh Safuddin @ Manidul
U/S 380/454/34 IPC

03.06.2020

Matter taken up on application for bail.

Present : Ld. APP for the State through telephonically. 
Modh. Iliyas, Ld. Counsel for accused (through V.C)

The application for bail has been filed and it has been argued that coaccused  

persons have already been granted bail, therefore, regular bail be granted or in alternate  

interim bail be granted taking lenient view. IO has filed reply. Application opposed by ld. APP 

for the State. 

Arguments heard. Record perused.

In the present case, the offences involved are punishable with the imprisonment  

of 14 years.  Further,  considering  the gravity  of  offences no ground  for   leniency towards 

accused is made out. The case does not fall within the category of grant of interim bail. 

Considering over all facts and circumstance of the case as well as seriousness  

of allegation, I am not inclined to grant bail. Application stands disposed off. Copy be given  

dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.207/19
PS Kishan Garh
State Vs. Wasim Akram @ Lambu
U/S 380/454/34 IPC

03.06.2020

Matter taken up on application for bail.

Present : Ld. APP for the State through telephonically. 
Modh. Iliyas, Ld. Counsel for accused (through V.C)

The application for bail has been filed and it has been argued that coaccused  

persons have already been granted bail, therefore, regular bail be granted or in alternate  

interim bail be granted taking lenient view. IO has filed reply. Application opposed by ld. APP 

for the State. 

Arguments heard. Record perused.

In the present case, the offences involved are punishable with the imprisonment  

of 14 years.  Further,  considering  the gravity  of  offences no ground  for   leniency towards 

accused is made out. The case does not fall within the category of grant of interim bail. 

Considering over all facts and circumstance of the case as well as seriousness  

of allegation, I am not inclined to grant bail. Application stands disposed off. Copy be given  

dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.63/19
PS Spl. Cell
State Vs. Varun @ Nishu
U/S 25/27 Arms Act

03.06.2020

Matter taken up on application for bail.

Present : Ld. APP for the State through telephonically. 
Sh. Vijay Pal Singh, Ld. Counsel for accused (through V.C)

The application for bail has been filed on the ground that accused is in JC since 

03.12.2019 and his parents are senior citizen and are suffering from various ailments and  

therefore, it is prayed that accused be granted bail. 

IO opposed the application by filing reply.

Ld. APP for the State has also opposed the application.

Arguments heard. Record perused.

As per the report of the IO concerned, accused is having involvement in seven 

other cases and he is running in JC in two other cases and five cases are pending outside 

the Delhi.

Considering the previous  involvement of the case as well  as seriousness of  

allegation,   the  accused   is   neither   entitled   to   interim  bail   nor   is   entitled   to   regular   bail.  

Application stands dismissed. Copy be given dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.83/2019 & 76/2019
PS Spe. Cell
Mr. Gilbert Okoyo @ Pedro Vs. State
U/S 419/420/468/471/34 IPC 
U/S 419/420/468/471/120B/34 IPC 

03.06.2020

Matter taken up on application for bail.

Present : Ld. APP for the State through telephonically. 
Anoop Kumar Gupta, Ld. Counsel for accused (through V.C)

Bail application has been moved on the ground that accused is aged about 40  

years and is resident of Nigeria and has been falsely implicated in these cases. The accused  

came to India in 2010 on valid passport and business reason which could not be extended  

due to financial crises and therefore, he has been falsely  implicated in these cases. The  

chargesheet has already been filed in both the cases. However, not even a single witness  

has been come till now. Therefore, in view of Section 437(6) Cr.P.C. accused is entitled to  

bail and it has been further argued that if the court considered that accused is not entitled to  

regular bail under Section 437(6) Cr.P.C., he be granted interim bail for three months as per  

fresh directions of Apex Court. 

The application has been opposed by  ld.  APP  for   the State  by  filing   reply.  

Further, ld. APP for the State has also opposed the application.

Arguments heard. Record perused.

Clearly the accused is involved in more than one case, further, the allegation 

against the accused are of serious nature. The accused is a Foreign National not having  

valid passport or Indian I.D. Proof nor is having permanent address in India and clearly he 

does not fall within the category of the cases wherein interim bail is to be granted. Further,  

considering the gravity of the allegation and seriousness of the offences alleged, I am not  

inclined to grant regular bail to the accused. Further, considering the pecuniary situation of  

Pandemic Covid19, the accused is not entitled to the benefits of Section 437(6) Cr.P.C.

Both applications stand dismissed.

Copy be given dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.46/2020
PS Spl. Cell
State Vs. Aditya Kohli
U/s 419/420/120B IPC

03.06.2020

Present : Ld. APP for the State through telephonically. 
Ld. counsel for applicant.

Report of IO received. As per which address of the accused has been verified.

In view thereof, bail stands accepted.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.108/19
PS Mandir Marg
State Vs. Sheikh Safuddin
U/s 380/454/34 IPC

03.06.2020

Present : Ld. APP for the State through telephonically. 
Mohd. Iliyas, Ld. counsel for accused.

Bail bond accepted. Order be sent to Jai Superintendent for 

information.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 133/19
PS Chanakya Puri 
State Vs. Achal Singh Arya 
U/S 365/419/420/34 IPC

03.06.2020

This is an application moved under Section 167(2) Cr.P.C. on behalf of applicant/accused 

Achal Singh Arya seeking default bail.

Present : Ld. APP for the State through telephonically. 
Sh. J.S. Arya, ld. counsel for accused (through V.C.)
IO in person. 

IO has submitted that he has filed chargesheet today itself i.e. 03.06.2020.

Arguments heard. Record perused.

Clearly the accused persons have been arrested on 28.02.2020 and they were 

sent to two days police custody remand and chargesheet has been filed on 03.06.2020. 

Clearly, chargesheet has been filed after expiration of 90 days. Therefore, accused persons  

are entitled to bail under Section 167(2) Cr.P.C. Accordingly, accused is admitted to bail on  

furnishing bail  bond and surety bond  in  the sum of Rs.50,000/  each with condition  that 

accused will not leave India without permission of court and accused will not temper with the  

evidence and will not influence the witnesses.

Let the bail bond be furnished subject to satisfaction of Jail Superintendent or  

concerned Duty MM as is convenience to the family members of the accused. 

Application stands disposed off.

Copy of  Order  be  sent   to  concerned  Jail  Superintendent   for   intimation  and 

information.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No. 133/19
PS Chanakya Puri 
State Vs. Rashid
U/S 365/419/420/34 IPC

03.06.2020

This is an application moved under Section 167(2) Cr.P.C. on behalf of applicant/accused 

Rashid seeking default bail.

Present : Ld. APP for the State through telephonically. 
Sh. J.S. Arya, ld. counsel for accused (through V.C.)
IO in person. 

IO has submitted that he has filed chargesheet today itself i.e. 03.06.2020.

Arguments heard. Record perused.

Clearly the accused persons have been arrested on 28.02.2020 and they were 

sent to two days police custody remand and chargesheet has been filed on 03.06.2020. 

Clearly, chargesheet has been filed after expiration of 90 days. Therefore, accused persons  

are entitled to bail under Section 167(2) Cr.P.C. Accordingly, accused is admitted to bail on  

furnishing bail  bond and surety bond  in  the sum of Rs.50,000/  each with condition  that 

accused will not leave India without permission of court and accused will not temper with the  

evidence and will not influence the witnesses.

Let the bail bond be furnished subject to satisfaction of Jail Superintendent or  

concerned Duty MM as is convenience to the family members of the accused. 

Application stands disposed off.

Copy of  Order  be  sent   to  concerned  Jail  Superintendent   for   intimation  and 

information.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.150/2020 
PS Kishan Garh
State Vs. Pradyush Badapanda
U/s 188/270 IPC

03.06.2020

File taken up today on application for correction of vehicle number in order dated 
30.05.2020.
Present : Ld. APP for the State through telephonically. 

Ld. counsel for applicant (through V.C.)

Heard. Perused.

Clearly, this is a typographical error in the order dated 30.05.2020 due to 

which wrongly vehicle number has been mentioned. Let the same be corrected and 

the vehicle number be read as DL 3SEF 5788 (motorcycle).  

IO   concerned   is   directed   to   release   vehicle   no.DL   3SEF   5788 

(motorcycle) as and when applicant complies with the conditions mentioned in order 

dated 30.05.2020.

Application stands disposed off. Copy be given dasti.

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020



FIR No.005979
PS Delhi Cantt. 
State Vs. Yogesh Kumar
U/s 379/411/34 IPC

03.06.2020
Present : Ld. APP for the State through telephonically. 

Accused Yogesh Kumar and Sunny produced by the jail staff Aligarh.

It is stated by the concerned jail staff, Aligarh that accused persons were 

detained in Aligarh Jail  in one case. However,  they have been granted bail by the 

local court and the production warrant from Patiala House Court have been received 

qua   the   accused  persons   and,   therefore,   accused   persons   have  been  produced 

before this court to be sent to judicial custody of the jail situated in Delhi. As such they 

are no more required to be detained in Aligargh Jail.

Heard. Perused.

Accused persons be sent  to JC for  two days and be produced before 

court concerned/duty MM on 05.06.2020 and let reply be called from IO concerned 

with respect to the status of bail of the accused persons. 

            (Prabh Deep Kaur)
           DMM/PHC/ND/03.06.2020


